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CENTRAL AD MINISTRATI vE TRIBUNAL
PRINCIPAL BENCH

0.4.“0.545/93

HON'BLE JUSTICE cHETTYR SANKARAN NAIR(J), CHAIRMAN
HON'BLE SHRI R.K.AHDOIA ME MBER(A)

Neu Delhi, this 17th day of October, 1995,

Surender Singh(Ex, Serviceman)

s/o Shri Prahlag Singh

t/o 28/5, W,Z,A, Sat nagar

Gali No,7, Kapol Bagh

NEW DELHI | ees Applicant

(By Shpeg AoKeBharduaj, Rdvocate)
Vs,

1¢ Union of Indiag through
ho,Schatary

nistry of Information & Broadeasting

ouse
NEW DELNT

2, The Oirector Gendra)
cordarshan Kendpa

Sansad Marg
NEW DELHI = 4,

3. The Programme Execut ive
(Cordination)
Delhi Boordarshan Kendra
Sansad Marg
NEW DELHT 2 s Raspondgnt.

(By Shpi B.Lall, Advocats)
The applicatiogn having bean heard

on 17.10.1996, the Tribunal, on the
8ame day pagseg the follouing:

ORDER

Chettur Sankaran Nair(3), Chairman

in dye Course, W record the Submission and disposs

of the @8pplication, Ng Costs,

) }JQM)<QVQ\AMQ1J #
(R.KW{%’ (CHETTUR samkaRran NAIR(3))

M R(A) CHAIRMAN



